
Title Suit (Divorce) No.15/2021.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.15/2021.

Smt Purnima Gogoi,
W/o Sri Khongbantabam Nabakanta,
R/o Ward No.3, C.D. Road, 
P.O & P.S. North Lakhimpur,
Dist. Lakhimpur, Assam.

…..……………Petitioner.

Versus

Sri Khongbantabam Nabakanta,
S/o Lt Ibotombi Singh,
R/o Uripok Tourangbam Leiki,
P.O. & P.S. Imphal West,
Dist. Imphal West, Manipur.

              ...……………Respondent.

Advocate for the Petitioner        : Mr J.P. Saikia.
Advocate for the Respondent    : None.

Date of hearing                         : 06/06/2022.
Date of judgment/order             : 14/06/2022.

JUDGMENT/ORDER

1. The Petitioner has filed a petition under Section

13 (ib) read with Section 13 (2) of Hindu Marriage

Act, 1955, for dissolution of marriage by a decree

of divorce.
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2. The factual matrix of the petitioner's case is that

the  marriage  between  the  petitioner  and  the

respondent  was  solemnized  in  the  year

10/03/2014 before the Marriage Officer,  Kamrup

Metro,  Guwahati,  Assam  and  thereafter  they

solemnized  their  social  marriage  at  North

Lakhimpur, Lakhimpur, Assam according to Hindu

rules and norms and started to live as a husband

and wife.  They  have been blessed with  a  child

named  Khongbantabam  Naksh  born  on

13/09/2016. In the month of November, 2017, the

respondent left for his parental home on the plea

that  he  has  to  attend  his  brother's  marriage

ceremony at native village, with an assurance of

returning back. Then the second baby was born

on 17/04/2018 in absence of the respondent. It is

stated that neither the respondent has called the

petitioner over phone nor he receive any calls and

also the respondent has changed his sim card. It

is  stated  that  the  respondent  deserted  the

petitioner and two children without providing any

maintenance. It is stated that the petitioner came

to  know  about  the  second  marriage  of  the

respondent without dissolution of the marriage tie

with the petitioner. It is stated that the petitioner

had  approached  the  District  and  State  Woman

Commission  seeking  appropriate  relief/remedy

but went in vain, and also lodged an F.I.R. before

the  O/C,  North  Lakhimpur  P.S.  against  the
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respondent  but  no  action  has  been initiated  so

far. It is stated that every endeavors is made to

reconcile their marital life but all went in vain. It is

stated that  the respondent is  the root cause of

pain and agony of the petitioner due to mental

harassment and desertion made by the petitioner.

Resultantly, the instant petition is filed. It is also

further stated that presently the petitioner has no

source  of  income  to  look  after  her  and  her

children and therefore, the petitioner has claimed

a sum of Rs.50,00,000/- (rupees fifty lac) only as

permanent  alimony  from  the  respondent.  That

part, it is stated that the petitioner is entitled to

bring  back  some  stridhana,  which  have  been

retained with respondent. 

3. Upon perusal of the record it is revealed that vide

order dated 08/04/2022, this Court has initiated

ex-parte proceeding against the respondent as he

did not participate in the instant matter.

4. The petitioner has filed evidence on affidavit  to

strengthen the instant case, reiterating the stands

taken  in  petition  bearing  No.183/21  and  also

annexed the following documents:-

a. Group photograph of respondent and petitioner.

b. Marriage certificate.
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c.  Birth  certificates  of  Khongbanta  Bam  Naksh

and Khongbantabam Navya. 

d. Legal notice.

e. F.I.R.

f. Stridhanas

5. Upon perusal of the record it is also revealed that

the  petitioner  has  also  filed  an  affidavit  dated

06/06/2022 to waive off the permanent alimony

from the respondent. 

6. Having  considered  the  above  facts  and

circumstances,  the  instant  petition  filed  under

Section 13 (ib) read with Section 13 (2) of Hindu

Marriage Act,  1955 is hereby allowed ex- parte.

Therefore, I am of the considered opinion that it is

expedient to dissolve the marriage of the parties.

7. Consequently,  the instant petition for  divorce is

hereby  allowed ex-parte. Marriage solemnized

between  the  petitioner  Smt  Purnima Gogoi  and

the respondent Sri Khongbantabam Nabakanta is

dissolved by a decree of divorce.

8. Prepare a decree accordingly within 15 days from

today.

9. Disposed of accordingly.
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Given under my hand and seal of this Court on

this the 14th day of June, 2022.

( Syed Burhanur Rahman )  
        Addl. District Judge (F.T.C.), 

        Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

( Syed Burhanur Rahman )
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:

Sri Montu Kherkatary, Stenographer.


